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03-08-2026 These matters were called on for hearing today.



UPON hearing the counsel the Court made the following
ORDER

1. After due consideration to contentions of learned counsel, Mr.
Mohd. Parvez Dabas, appearing online on behalf of respondent no. 1,
I.A. Nos. 292058/2025, 291663/2025 and 291687/2025 stand allowed.

2. Amended memo(s) of parties be filed accordingly within two
weeks.
(KANIKA TAYAL) (AJEET SINGH TARIYAL)

COURT MASTER (SH) BRANCH OFFICER



		2026-08-06T14:16:46+0530
	RASHI GUPTA




